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l,ORDER DATED 26-1le 200\2.
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Heard Mr.K,C,Kanungo,Learned Counsel

& for the Applicant and Mr.S.B.Jena,Learned
= M ok '

5 Additicnal standing counsel(en whom a copy
M of this O,A. has been served)on the gquestion
”i;azw 250 | of admissian of this 0,a,
In this Original Application under
Wmﬁf? 4% section 19 of the Administrative Tribunals

Act,1985,the Appbicant has prayed fer a

,v 02— @f’fﬂo direction to the Respondents to implement
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the UGC pay package amd consequential rxevised

Qrf;ﬂr 1A scales of pay and other incidental service

benefits at par with other categories of

. W}“” staff in that organisation.This being
Lﬂr D AN N purely a matter in the realm of organisaticnal
, (. QM policy and pay structure, justice can be

W,7 b W petter obtained from the rRespondents,who are
/;V( gy MAQ/V emplOyers.We.theréfore,dispose of this
Original Application,at the admission stage,

/ @yj%’ﬂ with a direction to the respondents to
e v ‘

b
: :%\ Qp consider the represcntations of this class

of officials,with reference to the

&Tﬁ—v« ot M«S‘\ representation of the Applicant dated
“+ 6-11-2001 under Annexure-7 of this O, A,
=N />/wv\f Fo A with expedition, There shall however De noO

'-r\«ub’f}h . order as to costs,

Send co;;iés of this order to the
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